55 Written Answers

(0 whether such a cut of date is in force in
respect of the pension schemes of Air India
Employees, Delhi Transport Corporation etc.;
and

(g) whether Government propose to take
steps to rectify this anomaly against bank
employees retired prior to 1st January, 19867

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) (a) and (b) In pursuance
of an understanding reached between Indian
Banks' Association (representing Banks'
Management) and representatives of bank
employees/officers in October 1993, a pension
scheme has been introduced in lieu of
contributory provident fund (broadly on the
basis of pension scheme applicable to
Government? Reserve Bank of India
employees) in the public sector banks (Except
State Bank of India which already had a
pension scheme).

In terms of the scheme, employees who
were in service of the bank before 29.9.95 and
continue to be in service on 29.9.95 had the
option either to opt for pension in lieu of
contributory provident fund scheme or
continue with the contributory provident fund
scheme. Employees who joined the bank
service on or after 29.9.95 are governed by the
pension regulations only. Employees who
retired on or after 1.1.1986 are also eligible
for pension provided they give their option
and apply for the sceheme within prescribed
period and refund the bank's contribution
towards provident fund alongwith interest
received with further simple interest @ 6%
p-a. from the date of withdrawal of the
provident fund till the date of refund.

(c), (d) & (g) The employees of aforesaid
public sector banks who retired prior to
1.1.1986 are not entitled for the pension but
they have already availed the benefit of
contributory provident fund. The pension
scheme in these banks is on the lines of the
scheme of Reserve Bank of India which also
stipulates the cut off date as 1.1.1986. It may
be mentioned that when introducing any new
benefit, stipulating a cut-off date is inevitable.
Further it is neither feasible nor practicable to
cover all past retired employees.

(e) Indian Banks' Association on has
reported that it does not collect such
information.

(RAJYASABHA]

to Questions 56

(0 The information is being collected and
will be laid on the Table of the House.

Aoy win W sfewed ¥ 2
AR ¥ T

2260. o fielts Rt 3 ¥ wwew iR
ftar wener Bt 3% wark W wwm v fE:

(F) 7 v e ¥ ol Aews A
AR T O W2 % HEA P % anfeenfindt
w3 dhifim st W e fe T
o;

() 3R o, @ v ey wRdE W W
o o1 3 0 -wn v Frend Fd g
%

() w0 @ R & il # B TR
3N TV GTHR TR 0 W40 & anfard) ds
3t Prda ¥ el e drar gy
rR Rk

(w) gfe o, e div 3 9 sl
s

waTee AR vitew wenm dwrre % T
(ot uefr Woarlt): (%) ¥ (9) v wiw i
snfeareh gt % v v v dmmy Frdwm
H U R G AVREE U R s
o 3 vl agfilar e s @ sk
ARG FTEEE B B BEE RS P uegA §
fryn iy T, 1997 75 A WA
Harr 8

Tax relief to firms generating
employment

2261. PROF. NAUNIHAL SINGH: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Government ar
considering a tax relief to firms generatin
employment, if so, the details thereof; and

(b) whether Government are considering
proposal to provide strong incentives in th
service sector for providing jobs, if so, th
details?

THE MINISTER OF FINANCE (SHRI 1
CHIDAMBARAM): (a) In the existin
provision of the Income-tax Act, there ar
certain incentives for promoting industris



